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BEFORE THE NATIONAL GREEN TRIBUNALAT PI.NE

MEMORANDUM OF APPLICATION

ORIGINALAPPLICATION NO. 166 OF 2024

usli Neville Wadia ...Applicant

V/s.

State of Maharashtra & Ors. . . . Respondents

REJOINDER AFFIDA\TIT OF THE APPLICANT TO THE AFFIDAVIT

IN REPLY OF RESPONDENT NO. 7 DATED 23'd SEPTEMBER 2024:

I, Shankar Kanhere, an adult, Indian Inhabitant, the Constituted Attomey of

the Applicant in the captioned matter having my address at Neville House, 4th

floor, J N Heredia Marg, Ballard Pier Estate, Fort, Mumbai 400001, do hereby

solemnly declare and state as under:-

L I am the Constituted Attorney of the Applicant having my address as

mentioned hereinabove. I have gone through the Afiidavit in Reply of

Respondent No. 7 dated 23'd September 2024 ("the said Reply") and

the documents filed along with the said Affidavit in Reply. I am

familiar with the facts of the case from the office records and I am

competent to depose to the facts in this Affidavit in Rejoinder

("Rejoinder"). I say that I am filing the present Affidavit for the

purpose of rejoining to the Reply of Respondent No. 7. I repeat and
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reiterate the contents of the captioned Original Application filed by the

present Applicant.

2. I vehemently deny all the averments, contentions and allegations made

in the said Reply and are contrary to and/or inconsistent with what is

stated herein and nothing stated therein shall be deemed to have been

admitted due to want of specific traverse or a specific denial. I crave

leave of this Hon'ble Tribunal to file a further affidavit or affidavits

along with documents in support thereof, if the circumstance so

warTants.
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3. I say that the sum and substance of the allegations made by the

Respondent No. 7 in the said Reply are as follows:

a) The captioned Original Application is barred by limitation.

b) The Hon'ble Tribunal does not have jurisdiction to adjudicate the

captioned Original Application.

c) Res Judicata.

d) Respondent No. 7 has allegedly not carried out hill cutting, tree

cutting/ illegal deforestation, change of natural course of water

bodies and illegal construction.
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4. Allegations as regards limitation:

is not under the limitation as prescribed under Section 15 of the

National Creen Tribunal Act, 2010 ("NGT Act") as purportedly the

Malad (East) commenced in the year 1997. I say that the aforesaid

contention of Respondent No. 7 that there is delay in filing the

present original application is on an incorrect footing and wholly

untenable.

4.21 say that the question of tree cutting, illegal deforestation and

illegal construction carried out by Respondent No. 7 on land being

CTS No. 827(pt), Survey No. 239 @t) situated at Malad East,

Mumbai ("said land") was an ongoing progress and the cause of

action for fiting of the present Original Application arose only when

the Applicant was made aware of the illegal tree cutting and illegal

deforestation carried out on the said land

4.3 I say that the Applicant was put to notice about illegal cutting of

+ trees on the said land being developed by Respondent No. 7

Ferani Hotels Private Limited ("Ferani") and the Rahejas without
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4.1 Respondent No. 7 has alleged that the present Original Application

development on the plot bearing CTS No. 827 N4Nl of Vllage
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arry approvals through a newspap€r article published on 7th October

2(122 (annexed as Exhibit-B/Pg. 77 to the Ol) which categorically

stated that over 560 trees in Goregaon Greens have been illegally

chopped on a private plot being developed by the Feranis/ Rahejas

and that the same was being done without any approvals from the

authorities. Thereafter, the Applicant made several complaints from

the year 2022, no action was taken against the perpetrators.

4.4 I say that the present Applicant has filed the captioned Original

Application for illegal felling of trees and tree cover on the subject

plot without obtaining any permissions or approvals and without

obtaining any Environmental Clearance which is a recurring wrong

and gives rise to a recurring cause of action. The present Original

Application has been filed under Sections 14 and 15 read with

Section 1 8 of the NGT Act. The limitation period for Section l4 is 6

months from the date of cause of action of dispute, however, urder

Section 15 of the NGT Act, the limitation period is 5 years from the

date of cause of action. Hence, it is submitted that the present

Original Application has been filed within the period of limitation

prescribed by the NGT Act.
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5. Allegations as regards no jurisdiction'.

5.1 Respondent No. 7 has contended that the present Application is

beyond the jurisdiction of this Hon'ble Tribunal as the FIR No.

1100 of 2022 dated 7'h November 2022 filed against Respondent

No. 7 is as per the provisions of the Maharashtra Urban Protection

& Preservation of Trees Act, 1975 and the same is not included in

Schedule-l ofthe Act.

5.2 I say that one of the main grievances raised in the present Original

Application is with respect to illegal tree cutting carried out by the

Feranis and Rahejas on the subject plot without seeking any prior

Environment Clearance and without any permission of competent

authorities and in violation of the conditions prescribed by the

Environment Clearance, if any. I say that it is a settled position in

law that this Hon'ble Tribunal has jurisdiction with reference to

matters related to trees and adjudicates upon matters in relation to

the Maharashtra (Urban Areas) Protection & Preservation of Trees

Act, 1975. ln any event, the present Original Application is not

restricted to the issues relating to the said Act and has raised other

issues like illegal tree cutting, illegal deforestation, illegal

construction, etc. and the Hon'ble Tribunal has the jurisdiction to

4aL
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6. Allegations as regards res judicata:

6.1 Respondent No. 7 has contended that the present Original

Application is filed on the same subject matter as proceedings

pending before the Hon'ble Bombay High Court. I say that the Suit

No. 1628 of 2008 was filed in the year 2008 inter alia rn regud to

the now terminated unregistered Agreement dated 2d January 1995

(as modified by a supplementary agreement dated l2m April 1995)

("Agreement") granting Feranis developmental rights to the said

land and unregistered Powers of Attomeys dated l2s April 1995

executed by the Applicant in flrtherance to unregistered

Agreement. The said Agreement and Powers of Attomeys have

been terminated by the Applicant due to various frauds perpetrated

by Respondent No. 7-Feranis, Rahejas and their late father, Gopal

L. Raheja. The same has been averred in the captioned Original

Application and the Applicant has not suppressed the said fact as
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wrongly alleged by Respondent No. 7

adjudicate upon these said issues. Therefore, it is submitted that the

contention of Respondent No. 7 is devoid of any merits and ought

to be completely disregarded as it is an attempt to circumvent the

law and carry out illegal activities on the subject plot.
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6.2 I say that the captioned Original Application has been filed for the

purpose of challenging the illegal construction carried out by the

Feranis/Rahejas which is causing rampant environmental

destruction to the said land, which strictly falls under the

the Respondent No. 7 is devoid of any merits and ought to be

dismissed.

7. Allegations as regards no role of Respondent No, 7 in illegal

deforestation/ con structio n, etc. i

7.1 I say that Respondent No. 7 has contended that they are carrying

out construction on the said land in accordance with law and the

same is substantiated by the said Respondent No. 7 on the basis of

an alleged permission dated I't November 2018 granted by the

Sanjay Gandhi National Park Eco Sensitive Zone Monitoring

Commiftee to Respondent No. 7 to develop residential and

commercial buildings on the said land. The said permission was

purportedly issued in accordance with the Notification dated 5th

December 2016 issued by MoEF&CC notifuing an area of 59.456

sq. km. to the extent of 100 mtrs. to 4 km. from the boundary of

SGNP in the State of Maharashtra as Sanjay Gandhi National Park\+
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jurisdiction of this Hon'ble Tribunal. Therefore, the contention of
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Eco Sensitive Zone. On a bare perusal of the said permission, it is

e\/ident that the same is illegal and not in accordance with law.

7.2 As per Paragraph 2 of the Notification, Respondent No. I had to

prepare a Zonal Master Plan for SGNP ESZ within a period of 2

years ftom the said Notification. As per Paragraph 2(4) of the

Notification, the Zonal Master Plan was to be prepared in

consultation with all concemed State Departments vtz.

Environment, Forest, Urban Department, Tourism, Municipal,

Revenue, Agriculture, Maharashtra Pollution Control Board,

Irrigation and Public Works Department for integrating

environmental and ecological considerations into it. T\e Zonal

Master Plan was to be prepared to regulate development in Eco

Sensitive Zone so as to ensure eco friendly development for

li'velihood security of local community.

7.3 Paragraph 3 of the Notification is as follows:-

"3. Measures to be taken by State Government - The State Governments

shall nke the following measures for giving effect to the provisions of

this notification, namely

i
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l) Land use.-Forests, horticulture areas, agricultural areas, parks and

open spaces earmarked for recreational purposes in lhe Eco-sensitive

Zone shall not be used or converted into areas for commercial or

industrial related development activitics :

Provided that the conversion of agricultural hnds, including

the lands included in the category of the no development zones in the

Development Plan of the adjoining cities, within the Eco-sensitive

Zone may be permitted on the recommendation of the Monitoring

Committee, and with the prior approval of the Snte Government, to

meet the residential needs of local residents, and for the activities

listed against serial numbers 10, 16, 22, 32 and 35 in column (2) of

the Table in paragraph 4 ... "

7.4 Paragraph 4 of the Notification gives a list of activities prohibited

or to be regulated within the Eco Sensitive Zone. The relevant

entries in the regulated activities within the Eco Sensitive Zone are

reproduced hereinbelow for ease of reference:

AR

Activity Remarks

Regulated Activities

10.

\

Establishment of hotels and

rcsorts.

No new commercial hotels and resorts
shall be permitted, within one kilometer
of the boundary ofthe Protected Area or
the extent of Eco-sensitive Zone
whichever is nearer, except related to
eco-friendly tourism activities:

*
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Sr.
No.
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16. Widening and strengthening
of existing roads, bridges,
infrastructure and

construction of new roads,
public utility or community
buildings.

Shall be done as per applicable laws to
these activities without adverse impact
within the Eco-sensitive Zone.

22 Small scale industries not
causing pollution.

32 Rain water harvesting Shall be actively promoted.

35. Cottage industries including
village, industries,
convenience stores, local
amenities, public utility and

community buildings.

Shall be actively promoted.

7.5 Paragraph 3 of the Notification enumerates the provisions as

regards land use of the Eco Sensitive Zone and it expressly

prohibits use or conversion of the said Eco Sensitive areas for

commercial or industrial related development activities unless the

said activity needs to be carried out to meet the residential needs of

local residents or for regulated activities listed against serial

numbers 10, 16,22,32 and 35 in the table in Paragraph 4 of the

Notification reproduced hereinabove. Therefore, permission for

commercial activities under the Notification dated 5th December

+
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Non-polluting, non-hazardous, small-
scale and service industry agriculture,
floriculture, horticulture or agrobased
industry producing products from
indigenous goods from the Eco-
Sensitive Zone, and which do not cause
any adverse impact on environment
shall be permitted.
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2016 shall only be granted for activities as mentioned as per

Paragraph 3 read with the relevant entries of regulated activities.

7.6 However, the impugned permission dated 1't November 2018 has

been issued to Respondent No. 7 on garb of being within the scope

of regulated activities in Sr. No. 1l of the Notification dated 5'h

December 2016. Sr. No. I I of the Regulated Activities is as below:

Y

z
A

+;- .r ."' <.t'

t>

^Sn
No.

Activity Remarks

Regulated Activities

Construction
activities.

+

0 VT

+
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Construction shall be permitted within the Eco-
sensitive Zone as per the provisions of the approved

Development Plan and other applicable rules and

regulation under the Maharashtra Regional and

Town Planning Act:
Provided that the under

constructior/renovation of commercial buildings
including group housing societies, offices, and
services such as lnformation
Technology/lnformation Technology Enabled
Services, Parks, Roads, Power Transmission lines
and cables, Telecommunication Towers and cables,
Sewage lines, civic amenities, etc., and new
construction projects such as Mumbai Metro Rail
Shed, and creation of new civic amenities such as
water supply related infiastructure and facilities
and Operation & Maintenance of infrastructure,
facilities of civic amenities sanctioned by
concemed Local Self Govemment under approved
Development Plan under the Maharashtra
Regional and Town Planning Act, may be
permitted within ESZ subject to applicable rules
and regulations.

4q,t-
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Provided further that commercial
redevelopment, reconstruction, repairs of existing
structures which includes group housing societies,
sanctioned by concerned Local Self Govemment
under approved Development Plan under the
Maharashtra Regional and Town Planning Act,
may be allowed within Eco sensitive Zone subject
to applicable rules and regulations:

Provided further that the commercial
redevelopment reconstruction, repairs of existing
structures which includes group housing societies,
sanctioned by concemed Local Self Govemment
under approved Development Plan under the
Maharashtra Regional and Town Planning Act,
may be allowed within the Eco sensitive Zone
subject to applicable rules and regulations.

The construction activity related to small scale
industries not causing pollution shall be permitted
as per applicable rules and regulations, if any, with
the prior permission from the competent authority.

The Approved Development Plan shall be in
conformity with the Zonal Master Plan taking
into consideration the conservation aspects of
the Eco sensitive Zone.

7.7 I say that Sr. No. I I of the Regulated Activities under the

Notification dated 5th December 2016 enumerates construction

activities permitted within the Eco-sensitive Zone and the same has

to be in consonance with the approved Development Plan and other

applicable rules and regulation under the Maharashtra Regional and

Town Planning Act. However, the said provision also expressly

states that the said approved Development Plan has to be in

conformity with the Zonal Master Plan taking into consideration all
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conservation aspects of the Eco Sensitive Zorc. lt is submitted that

till date, the Zonal Master Plan has not been finalized and notified.

The same has also been pointed out by the Joint Committee

constituted in the present proceedings in its Report dated 21"

August 2024 and Additional Report dated 30th November 2024.

Therefore, no permissions can be granted on the basis of the said

entry till the Zonal Master Plan is finalized. Hereto annexed and

marked as E!!!!tjl1\] is a copy of the Notification dated 5'h

December 2016 and Exhibit-"B" is a copy of the Permission dated

l" November 2018.

within ESZ unless the same is for the purpose of meeting the

residential needs of local residents or for activities listed at Sr. Nos.

10, 16, 22, 32 and 35 of the regulated activities within the Eco

Sensitive Zone n the table in Paragraph 4 of the Notification dated

5'h December 2016. lt is abundantly clear that the said permission

granted to Respondent No. 7 does not fall under the criteria

mentioned in Paragraph 3 of the Notification dated 5'h December

20 1 6. Therefore, it is submitted that the said Permission dated 1"

November 2018 is illegal, without any application of mind and is in

+

o
/

eF9\.'-oN\\
+

vT.

Fd: .N/,41r:

7.8 I say that no permission can be issued for commercial activities
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direct contravention to the Notification dated 5th December 2016

and the provisions of the Environment (Protection) Act, 1986.

Therefore, the contention of Respondent No. 7 that the rampant

construction carried out by them is with valid permission is devoid

of merit and ought to be dismissed.

Incident of Fire on 29th December 2024 o the said land:

7.9 On 29'h December 2024., a fire was caused in a forested portion of

1.5 kilometres (approx.) on a mountain slop on the said land. The

fire lasted for about 2 hours and was eventually extinguished at

around 2.30 a.m. The Fire Brigade officials who were present at the

spot noted that the fires were caused at several spots on the said

land, at the same time along the hill side.

7 .10 A prima facie inspection of the fre that occurred on the said land,

has indicated signs consisting with human acts rather than natural

causes. The manifestations observed, including the pattern ofbum

marks, focuses on the areas with trees and the possible presence of

natural occurrence. Therefore, it is reasonable to conclude that theA

x

!V?. o

the said land at around 12 am which spread across one kilometre to

accelerants suggest intention or negligent action rather than any

* Z,&
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initiation of fire resulted from human intervention. Thus, raising

question of liability for any damages incurred as a consequence.

7.1 1 On 6'h January 2025, the present Applicant on being made aware

of the said fire incident, has made a Complaint with the Dindoshi

Police Station as well as other relevant authorities to issue

appropriate directions to carry out a detailed analysis pertaining to

the acts of Feranis/Rahejas and take appropriate action in law.

Hereto annexed and marked as Exhibit-"C" is a copy of the

Newspaper articles of the fire incident and Exh!L!t-..D", is a copy

of the Complaint dated 6'h January 2025 of the Applicant through

their Advocates.

7.121 say that the Joint Committee constituted in OA No. 100 of 2024

on lOn May 2024 n its Report dated 21" August 2024 ard the

Additional Report dated 30th November 2024 have noted the

previous incidents conceming unlawful activities regarding

destruction of trees on the said land including incidents of fires

that have taken place on the said land.

7.13 I say that it is evident that the acts of Feranis/Rahejas is causing

rampant and repeated illegal destruction oftrees by fire at the said

land which is in violation of Sections 5 and 21 of the Maharashtra
*
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Trees (Urban Areas) Protection and Preservation of Trees Act,

1975.|t is submitted that Feranis/Rahejas are illegally carrying out

construction in the said land on the basis of the illegal permission

dated I't November 2018 issued by SGNP ESZ Monitoring

Committee which ought to be disregarded as the same is not in

consonance with law. It is also submitted that the Respondent No.

7 is carrying out illegal construction on the said land by misusing

the said Agreement and Power of Attomey that has been since

terminated by the Applicant. Respondent No. 7 has admittedly,

carried on construction on the said land and also created third

party interest in respect of the constructed buildings without

having any valid permissions to carry out the same and on the

basis of the said illegal permission dated I't November 2018,

causing huge loss to the environment.

8. I say that apart from the aforesaid, the Respondent No. 7 has made

para-wise denials to the captioned Original Application and it is

submitted that no cogent reasons have been given by Respondent No. 7

nor documents attached to substantiate its contentions and ought to be

dismissed.
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9. The present Applicant is not dealing with the said Reply in seriatim

more particularly since the entire bogey of allegations and contentions

raised by the Respondent No. 7 have been dealt with and answered in

to file an Additional Affidavit(s) in a paragraph-wise manner, if the

circumstances so warrant.

10.1n the aforesaid facts and circumstances, it is submitted that the

contentions raised by the Respondent No. 7 are illegal, untenable and

devoid of any merits. Therefore, the contentions raised by the

Respondent No. 7 ought to be rejected in toto and the prayers made in

the present Original Application be made absolute.

Date: Mumbai

lt
Place: //April2025

-4.a..,rt--*

Applicant

Ad CS for the Applicant
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terms of the aforesaid. However, the Applicant expressly craves leave
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VERIFI CATION

I, Shankar Kanhere, an adult, Indian Inhabitant, the Constituted

Attorney of the Applicant in the captioned matter having my address at

Neville House, 4th Floor, J N Heredia Marg, Ballard pier Estate, Fort,

Mumbai 400001, do hereby state that I have submitted thisAffidavit on

solemn affrrmation and oath. I have verified that the facts are true based

on office records available with the Applicant. I have not suppressed

any material fact known to me and relevant to this matter.

Date ,ry\rn"o:zt

Place: Mumbai

Applicant

Before me

E

/q/r/C/.4--/t.*

A ii< A. Pasi
1.. catr & llotary.

Plot I'io. 1508, Vora ias Lane'

Worli Viltage' lvlumb ai-400 030.

Reg. Sr . No. 30941

:
c\

:

I

NOTED & REG

sr. tro.-Sl
Date....
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 5th December, 2016 

S.O. 3645(E).—Whereas, a draft notification, declaring Eco-sensitive Zone around Sanjay Gandhi 
National Park, Borivali in Mumbai of Maharashtra State, was published in the Gazette of India, 
Extraordinary, vide notification of the Government of India in the Ministry of Environment, Forest and 
Climate Change number S.O. 229(E), dated the 22nd January, 2016, inviting objections and suggestions from 
all persons likely to be affected thereby within a period of sixty days from the date on which copies of the 
Gazette containing the said notification were made available to the public; 

AND WHEREAS, copies of the Gazette containing the said notification were made available to the 
public on the 22nd January, 2016; 

AND WHEREAS, objections and suggestions received from all persons and stakeholders in response 
to the draft notification have been duly considered by the Central Government; 

AND WHEREAS, the Sanjay Gandhi National Park (hereinafter referred to as the National Park) is a 
unique habitat enclosed in the metropolis of Mumbai and is located in the Thane and Mumbai District of 
Maharashtra State between N 19o 8.8" to   19o 21" latitude and E 72o 53" to 72 o 58" longitudes; 

AND WHEREAS the National Park is home to a number of endangered species of flora and fauna 
and harbours approximately 1300 species of flowering plants, 45 species of mammals, 43 species of reptiles, 
including 38 species of snakes, 12 species of amphibians, 300 species of birds, 150 species of butterflies; 

AND WHEREAS, the area is known for mammalian species such as Leopard (Panthera pardus), 
Wild Boar (Sus sp), Four Horned Antelope (Tetracerus quadricornis), Blacknaped Hare, Wild Cat (Felis 
chaus), Jackal (Canis aureus), and Porcupine (Hystrix indica) and also harbours many bird species such as 
Peacock (Pavo cristatus), Lesser Grebe, Purple Heron (Ardea purpurea), Smaller Egret, Lesser Whistling 
Teal, Pariah Kite, Bulbul and many reptiles are also found in the National Park including snakes as Indian 
Cobra and Viper;  

AND WHEREAS, the vegetation of the area ranges from littoral forests to western sub-tropical hill 
forests and as per the revised classification of Indian Forest Types by Champion and Seth, the National Park 
has Southern Tropical Moist Mixed Deciduous Forest and Western Sub Tropical Hill Forest and some of the 
tree species are Tectona grandis, Terminalia tomentosa, Acacia catechu, Adina cordifolia, Mitragyna 
parviflora, Pterocarpus marsupium, Holarrhena antidyssentrica, Butea monosperma, and Diospyros 
melanoxylon etc.; 

AND WHEREAS, it is necessary to conserve and protect the area the extent and boundaries of which 
is specified in paragraph 1 of this notification around the Sanjay Gandhi National Park as Eco-sensitive Zone 
from ecological and environmental point of view and to prohibit industries or class of industries and their 
operations and processes in the said Eco-sensitive Zone; 

NOW Therefore, in exercise of the power conferred by sub-section(1) and clauses (v) and (xiv) of 
sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986) read 
with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby 
notifies an area to an extent of 100 meters to four kilometers from the boundary of Sanjay Gandhi National 
Park in the State of Maharashtra as the Sanjay Gandhi National Park Eco-sensitive Zone (hereinafter after 
referred to as Eco-sensitive Zone) details of which are as under, namely:- 

1. Extent and boundaries of Eco-sensitive Zone.—(1) The Eco-sensitive Zone is spread over an area of 
59.456 sq.km to an extent of 100 meters to four kilometers from the boundary of Sanjay Gandhi National 
Park and the boundary description of the Eco-sensitive Zone is given in Annexure I. 

(2) The map of the Eco-sensitive zone along with latitude and longitude is included in Annexure II.  

(3) The list of the villages falling within Eco-sensitive Zone is included in Annexure III.  

2. Zonal Master Plan for Eco-sensitive Zone.—(1) The State Government shall, for the purpose of the Eco-
sensitive Zone prepare, a Zonal Master Plan, within a period of two years from the date of publication of this 
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notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in 
this notification. 

(2) The said Plan shall be approved by the Competent Authority in the State Government. 

(3) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such 
manner as is specified in this notification and also in consonance with the relevant Central and State laws and 
the guidelines issued by the Central Government, if any. 

(4) The Zonal Master Plan shall be prepared in consultation with all concerned State Departments, 
namely:- 

(i) Environment; 

(ii)  Forest; 

(iii)  Urban Development; 

(iv) Tourism; 

(v) Municipal; 

(vi) Revenue; 

(vii)  Agriculture; 

(viii)  Maharashtra State Pollution Control Board; 

(ix) Irrigation; 

(x) Public Works Department; 

for integrating environmental and ecological considerations into it. 

(5) The Zonal Master Plan shall not impose any restriction on the approved existing land use, 
infrastructure and activities, unless so specified in this notification and the Zonal Master Plan shall factor in 
improvement of all infrastructure and activities to be more efficient and eco-friendly. 

(6) The Zonal Master plan shall provide for restoration of denuded areas, conservation of existing water 
bodies, management of catchment areas, watershed management, groundwater management, soil and moisture 
conservation, needs of local community and such other aspects of the ecology and environment that need 
attention. 

(7) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban 
settlements, types and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like 
places, horticultural areas, orchards, lakes and other water bodies.  

(8) The Zonal Master Plan shall regulate development in Eco-sensitive Zone as to ensure Eco-friendly 
development for livelihood security of local communities. 

3. Measures to be taken by State Government.—The State Governments shall take the following 
measures for giving effect to the provisions of this notification, namely:- 

(1) Land use.—Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for 
recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or 
industrial related development activities: 

Provided that the conversion of agricultural lands, including the lands included in the category of the 
no development zones in the Development Plan of the adjoining cities, within the Eco-sensitive Zone may be 
permitted on the recommendation of the Monitoring Committee, and with the prior approval of the State 
Government, to meet the residential needs of local residents, and for the activities listed against serial 
numbers 10, 16, 22, 32 and 35 in column (2) of the Table in paragraph 4, namely:- 

(i)  Eco-friendly cottages for temporary occupation of tourists, such as tents, wooden houses, etc. for 
Eco-friendly tourism activities; 

(ii)  Widening and strengthening of existing roads, construction of new roads and other infrastructure 
works such as Mumbai metro rail, etc.; 
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(iii) Renovation and augmentation and upgradation of civic amenities including creation of 
infrastructure for water supply and storage and other civic amenities, including augmentation and 
upgradation of existing transmission lines, telecommunication towers, etc and establishment of 
new underground transmission cables and communication cables, etc; 

(iv) Small scale industries not causing pollution, 

(v) Rainwater harvesting, and 

(vi) Cottage industries including village industries, convenience stores, local amenities, public utility 
and community buildings: 

Provided further that no use of tribal land shall be permitted for commercial and industrial 
development activities without the prior approval of the State Government and without compliance of the 
provisions of article 244 of the Constitution or the law for the time being in force, including the Scheduled 
Tribes and other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007): 

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be 
corrected by the State Government, after obtaining the views of Monitoring Committee, once in each case and 
the correction of said error shall be intimated to the Central Government in the Ministry of Environment, 
Forest and Climate Change: 

Provided also that the above correction of error shall not include change of land use in any case 
except as provided under this sub-paragraph. 

Provided also that there shall be no consequential reduction in green area, such as forest area and 
agricultural area and efforts shall be made to reforest the unused or such unproductive agricultural areas. 

(2) Natural Springs.—The catchment areas of all natural springs shall be identified and plans for their 
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be 
drawn up by the State Government in such a manner as to prohibit development activities at or near these 
areas as which are detrimental to such areas. 

(3) Tourism.— 

(a) The activity relating to tourism within the Eco-sensitive Zone shall be as per the Tourism Master Plan, 
which shall form part of the Zonal Master Plan. 

(b) The Tourism Master Plan shall be prepared by the Department of Tourism, Government of Maharashtra 
in consultation with Department of Revenue and Forests, Government of Maharashtra. 

(c) The activity of tourism shall be regulated as under, namely:- 

(i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall 
be in accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forest  
and Climate Change and the eco-tourism guidelines issued by National Tiger Conservation Authority, (as 
amended from time to time) with emphasis on eco-tourism, eco-education and eco-development and based on 
carrying capacity study of the Eco- sensitive Zone; 

(ii)  new construction of hotels and resorts shall not be permitted within one kilometer from the boundary of 
the Sanjay Gandhi National Park or the extent  of  Eco-sensitive  Zone, whichever  is nearer, except for 
accommodation for temporary structures for tourists related to Eco-friendly tourism activities: 

Provided that beyond one kilometer from the boundary of protected area till  the extent of the Eco-
sensitive Zone, the establishment of new hotels and resorts shall be permitted only in pre-defined and 
designated areas for Eco-tourism facilities as per Zonal Master Plan; 

(iii) till the Zonal Master Plan is approved, development for eco-tourism and expansion of existing tourism 
activities shall be permitted by the concerned regulatory authorities based on the actual site specific scrutiny 
and recommendation of the Monitoring Committee. 

(4) Natural Heritage.—All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene 
pool reserve areas, water bodies, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, 
rides, cliffs, etc. shall be identified and preserved and plan shall be drawn up for their protection and 
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conservation, within six months from the date of publication of this notification and such plan shall form part 
of the Zonal Master Plan. 

(5) Man-made heritage sites.—Buildings, structures, artifacts, areas and precincts of historical, 
architectural, aesthetic, and cultural significance shall be indentified in the Eco-sensitive Zone and plans for 
their conservation shall be prepared within six months from the date of publication of this notification and 
incorporated in the Zonal Master Plan. 

Noise pollution.—The Environment Department of the State Government or Maharashtra State Pollution 
Control Board shall implement the regulations for control of noise pollution in the Eco-sensitive Zone in 
accordance with the provisions stipulated of The Noise Pollution (Regulation And Control) Rules, 2000 under 
the Environment (Protection) Act, 1986.  

(6) Air pollution.— The Environment Department of the State Government or Maharashtra State 
Pollution Control Board shall draw up guidelines and regulations for the control of air pollution in the Eco-
sensitive Zone in accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 
(14 of 1981) and the rules made thereunder. 

(7) Discharge of effluents.—The discharge of treated effluent in Eco-sensitive Zone shall be in 
accordance with the provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) and 
the rules made thereunder. 

(9)  Solid wastes.—Disposal of solid wastes shall be as under:- 

(i) the solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Solid Waste 
Management  Rules, 2016 published by the Government of India, Ministry of Environment and Forests and 
Climate Change vide notification number  S.O. 1357 (E), dated the 8th April, 2016 as amended from time to 
time;  

(ii)  the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and 
non-biodegradable components; 

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture; 

(iv) The inorganic material may be disposed in an environmental acceptable manner at site identified outside 
the Eco-sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive 
Zone. 

(10) Bio-medical waste.— The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out as 
per the provisions of the Bio-Medical Waste Management Rules, 2016 published by the Government of 
India, Ministry of Environment, Forest and Climate Change vide Notification number GSR 343 (E), dated 
the 28th March, 2016 as amended from time to time. 

(11) Vehicular traffic .—The vehicular movement of traffic shall be regulated in a habitat friendly 
manner and specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such 
time as the Zonal master plan is prepared and approved by the Competent Authority in the State 
Government, the Monitoring Committee shall monitor compliance of vehicular movement under the relevant 
Acts and the rules and regulations made thereunder. 

(12) Industrial Units.— 

(a) No establishment of new wood based Industries within the proposed Eco-sensitive Zone shall be 
permitted except the existing wood based Industries set up as per the Law. 

(b) No establishment of any new Industry causing water, air, soil, noise pollution within the proposed 
Eco-sensitive Zone shall be permitted. 

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.—All activities in the Eco 
sensitive Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986), 
and the rules made thereunder and be regulated in the manner specified in the Table below, namely:- 
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TABLE 

S. No. Activity Remarks 

Prohibited Activities 

1. 
 
 
 
 
 
 
 
 
 
 
 
 

Commercial Mining, stone quarrying and 
crushing units. 

New and  existing  mining  (minor  and  major  
minerals),  stone quarrying and crushing units shall be 
prohibited except for the domestic needs of bona fide 
local residents with reference  to  digging  of  earth  for  
construction  or  repair  of houses and for manufacture 
of country tiles or bricks for housing for personal use. 
The license/lease of existing mines and stone crushers 
shall not be extended. If license violates the existing 
rules under different Acts, the license will be terminated 
The mining operations shall strictly be in accordance 
with the interim order of the Hon’ble Supreme Court 
dated  04.08.2006 in the  matter  of  T.N.  Godavarman  
Thirumulpad   Vs.   UOI   in W.P.(C)  No. 202  of  1995  
and  order  of  the Hon’ble Supreme Court dated 
21.04.2014 in the matter of Goa Foundation Vs. UOI  in 
W.P.(C) No. 435 of 2012. 

2. 
 

Setting up of saw mills. 
 

No  new  or  expansion  of  any  existing  saw  mills  
shall  be permitted within the Eco-sensitive Zone. 

3. 
 

Setting up of Industries causing water or 
air or soil or noise pollution 

No  new  or  expansion  of  polluting Industries in the 
Eco-sensitive Zone shall be permitted 

4. 
 

Establishment of hydroelectric projects 
and thermal power plants 

Prohibited (except as otherwise provided) as per 
applicable laws. 

5. 
 

Use or production of any hazardous 
substances. 

Prohibited (except as otherwise provided) as per 
applicable laws. 

6. 
 

Discharge of untreated effluents and solid   
waste in natural water bodies or land area. 

Prohibited (except as otherwise provided) as per 
applicable laws. 

7. 
 

New wood based industry. 
 

Establishment of new wood based industry shall not be 
permitted within the limits of Eco-sensitive Zone: 
Provided the existing  wood-based industry may 
continue unless prohibited under any law for the time 
being force 

8. New encroachments and their 
regularization. 

Encroachments of all kinds shall be prohibited. 

9. Lease out of submergence areas by 
irrigation department. 

Total ban on lease for farming, fishing or any other 
activity in the submergence area, not related to the 
stated purpose (water supply & ancillary works thereto) 
of the lakes and tanks. 

Regulated Activities 

10. 
 
 
 
 

Establishment of hotels and resorts. 
 
 
 
 

No  new  commercial  hotels  and  resorts  shall  be 
permitted, within one kilometer of the boundary of the 
Protected  Area  or the  extent  of  Eco-sensitive  Zone 
whichever is  nearer, except related to eco-friendly 
tourism activities: 
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S. No. Activity Remarks 

 
 
 

 
 

Provided that  beyond one km. from the boundary of 
the Sanjay Gandhi National Park area and up to the 
extent of the Eco-sensitive Zone, all new eco-tourism 
activities or expansion of existing activities shall be in 
conformity with the Zonal Master Plan. 

11. 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Construction activities. 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Construction shall  be permitted within the Eco-sensitive 
Zone as per the provisions of the approved Development 
Plan and other applicable  rules and regulation under the  
Maharashtra Regional and Town Planning Act: 
     Provided that the under construction/renovation of 
commercial buildings including group housing   
societies, offices, and services such as Information 
Technology/Information Technology Enabled Services,  
Parks, Roads, Power Transmission lines and cables, 
Telecommunication Towers and cables, Sewage lines, 
civic amenities,  etc., and new construction projects such 
as Mumbai Metro Rail Shed, and creation of new civic 
amenities such as water supply related infrastructure and 
facilities and Operation & Maintenance of infrastructure, 
facilities of civic amenities sanctioned by concerned 
Local Self Government under approved Development  
Plan  under  the  Maharashtra Regional and Town 
Planning Act, may  be  permitted within  ESZ subject to 
applicable rules and regulations. 

Provided further that commercial redevelopment, 
reconstruction,  repairs  of  existing  structures  which  
includes group  housing societies, sanctioned  by  
concerned  Local  Self Government  under  approved  
Development  Plan  under  the Maharashtra Regional and 
Town Planning Act, may be allowed within Eco-
sensitive Zone  subject to applicable rules and 
regulations: 

Provided further that the commercial redevelopment 
reconstruction, repairs of existing structures which 
includes group housing societies, sanctioned by 
concerned Local Self Government under approved 
Development Plan under the Maharashtra Regional and 
Town Planning Act, may be allowed within the Eco-
sensitive Zone subject to applicable rules and 
regulations.  

The construction activity related to small scale 
industries not causing pollution shall be permitted as per 
applicable rules and regulations, if any, with the prior 
permission from the competent authority. 

The Approved Development Plan shall be in 
conformity with the Zonal Master Plan taking into 
consideration the conservation aspects of the Eco-
sensitive Zone. 

12. 
 
 
 

Felling of trees. 
 
 
 

There shall be no felling of trees on the forest or 
Government or revenue or private lands without prior 
permission of the competent authority in the State 
Government. 
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S. No. Activity Remarks 

 
 

 The felling of trees shall be regulated in accordance with 
the provisions of the concerned Central or State Act and 
the rules made thereunder. 

13. 
 
 
 
 
 
 
 
 
 
 
 
 
 

Commercial water resources including 
ground 
water harvesting. 
 
 
 
 
 
 
 
 
 
 

The  extraction  of  surface  water  and  ground  water  
shall be permitted only for bona fide  agricultural use  
and domestic consumption of the occupier of the land. 
Extraction of surface water and ground water for  
industrial or commercial use including the amount that 
can be extracted, shall require prior written permission  
from the concerned regulatory authority: 
The construction activities of water supply infrastructure 
facilities of Municipal Corporation/Council related to 
maintenance, rehabilitation and augmentation are 
permitted. 
No extraction of surface water or ground water shall be 
permitted; however sale of bottled water, water in 
containers and tankers for the requirement as applicable 
shall be permitted. Steps shall be taken to prevent 
contamination or pollution of water from any source 
including agriculture. 

14. 
 

Erection of electrical cables and 
telecommunication towers. 
 
 
 

Regulated as per applicable laws. 
Construction/Augmentation and renovation of Power 
Transmission lines and cables, Telecommunication 
Towers and cables is permitted. New underground 
cabling is promoted. 

15. Fencing of existing premises  of  hotels 
and lodges. 
 

Regulated as per applicable laws. A tall fence shall be 
erected over the existing boundary wall of the Sanjay 
Gandhi National Park. 

16. 
 

Widening and strengthening of existing 
roads, bridges, infrastructure and 
construction of new roads, public utility 
or community buildings. 

Shall be done as per applicable laws to these activities 
without adverse impact within the Eco-sensitive Zone. 
 

17. Movement of vehicular traffic at night. Regulated for commercial purpose under applicable 
laws. 

18. Introduction of exotic species. Regulated as per applicable laws. 

19. Protection of hill slopes and river banks. Regulated as per applicable laws. 

20. Discharge of treated effluents in natural 
water bodies or land area. 

Recycling  of  treated  effluent  shall  be  encouraged  
and  for disposal of sludge or solid wastes shall be in 
accordance  with 
the applicable regulations 

21 
 

Commercial Sign boards and hoardings. Regulated as per applicable laws. 
 

22. Small scale industries not causing 
pollution. 

Non-polluting, non-hazardous, small-scale and service 
industry, agriculture, floriculture, horticulture or agro-
based industry producing products from indigenous 
goods from the Eco- Sensitive Zone, and which do not 
cause any adverse impact on environment shall be 
permitted. 
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S. No. Activity Remarks 

23. 
 
 

Collection of Forest produce or Non-
Timber Forest Produce (NTFP). 

No collection centre shall be permitted within hundred 
metres from the boundary of Wild Life Sanctuary or 
National Park 

24 Air and vehicular pollution. Regulated as per applicable laws. 

25 Use of polythene bags by shopkeepers. Regulated as per applicable laws. 

26. Drastic Change of Agriculture systems.  Regulated as per applicable laws. 

27. Commercial use of firewood. Regulated (except as otherwise provided) as per 
applicable laws. 

28. Undertaking activities related to tourism 
such as over-flying the National Park 
Area by aircraft, hot-air balloons, 
drones, etc. 

Regulated (except as otherwise provided) as per 
applicable laws. 

29. Solid Waste Management. Regulated (except as otherwise provided) as per 
applicable laws. 

30. Eco-Tourism. Regulated (except as otherwise provided) as per 
applicable laws. 

Promoted Activities 

31. Ongoing agriculture and horticulture 
practices by local communities along 
with dairies, dairy farming, aquaculture 
and fisheries. 

Permitted under applicable laws 
 

32. Rain water harvesting. Shall be actively promoted. 

33. Organic farming. Shall be actively promoted. 

34. 
 

Adoption of green technology for all 
activities. 

Shall be actively promoted. 
 

35. 
 

Cottage industries including village 
industries, convenience stores, local 
amenities, public utility and community 
buildings. 

Shall be actively promoted. 
 

36. 
 

Use of renewable energy sources. Bio gas, solar light etc. to be promoted 
 

37. Agro-Forestry. Shall be actively promoted 

38. Skill Development. Shall be actively promoted 

39. Environment Awareness. Shall be actively promoted 

5.  Monitoring Committee.—  (1) The Central Government for effective monitoring of the Eco-
sensitive Zone, hereby constitutes a Monitoring Committee, which shall comprise of the following, namely:- 

 (a) Municipal Commissioner/ Additional Municipal Commissioner, 
Municipal Corporation of Greater Mumbai (MCGM). 

- Chairman 

(b) 

 

Chief Conservator of Forests and Director, Sanjay Gandhi 
National Park. 

- Member 
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(c) Additional Municipal Commissioner, Municipal Corporation of 
Thane 

- Member 

(d) Deputy Collector Mumbai Suburban  District. - Member 

(e) Deputy Collector,  Thane  District  Member 

(f) Deputy Collector, Palghar District - Member 

(g) One representative of Non Governmental Organisation working 
in the field of environment to be nominated by the Government 
of Maharashtra for a term of one year in each case. 

- Member 

(h) One expert in the area of ecology and environment to be 
nominated by the Government of Maharashtra  

- Member 

(i) Regional Officer, Maharashtra State Pollution Control Board, 
Mumbai/Thane. 

- Member 

(j) Town Planning Officer, Mumbai/Thane/Palghar. - Member 

(k) Assistant Conservator of Forest (L.R.P.) Thane. - Member 

(l) Member of State Biodiversity Board - Member 

(m) Deputy Conservator of Forests, Thane Forest Division - Member Secretary 

6. Terms of Reference 

(a) The Monitoring Committee shall monitor the compliance of the provisions of this notification. 

(b) The tenure of the Monitoring committee is for three (3) years. 

(c) The activities that are covered in the Schedule to the notification of the Government of India in the 
erstwhile Ministry of Environment and Forest number S.O. 1533(E), dated the 14th September, 2006, and are 
falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 
4 thereof, shall be scrutinized by the Monitoring Committee based on the actual site-specific conditions and 
referred to the Central Government in the Ministry of Environment, Forests and Climate Change for prior 
environmental clearances under the provisions of the said notification. 

(d) The  activities  that  are  not  covered  in  the  Schedule  to  the  notification  of  the  Government  of  
India,  Ministry of Environment and Forest and Climate Change number S.O. 1533 (E), dated the 14th 
September, 2006 and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in 
the Table under paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the actual 
site-specific conditions and referred to the concerned regulatory authorities. 

(e)     The Member Secretary of the Monitoring Committee or the concerned Collector(s) or the concerned 
Forest Officers shall be competent to file complaints under section 19 of the Environment (Protection) Act, 
1986 against any person who contravenes the provisions of this notification. 

(f) The Monitoring Committee may invite representatives or experts from concerned Departments, 
representatives from Industry Associations or concerned stakeholders to assist in its deliberations depending 
on the requirements on issue to issue basis. 

(g)     The  Monitoring  Committee shall submit the annual  action taken  report  of its activities  as  on 31st 
March  of every year by 30th June of that year to the Chief Wildlife Warden of the State as per pro forma 
given in Annexure IV. 

(h)    The Central Government in the Ministry of Environment, Forest and Climate Change may give such 
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions. 

7. The Central Government and State Government may specify additional measures, if any, for giving 
effect to provisions of this notification. 
8. The provisions of this notification are subject to the orders, if any, passed, or to be passed, by the 
Hon’ble Supreme Court of India or the High Court or National Green Tribunal (NGT). 
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Annexure I  

A. Description of Boundaries of proposed Eco-sensitive Zone of Sanjay Gandhi National Park 

Direction Bounded by 

North Boundary of Sasunavghar (Malji pada) Nala.  
[Latitude 19020’48.91”N] [Longitude 72053’32.47”E] 

East Boundary of Nagle (pt), Owala (pt.), Borivade (pt.) Vadavali (pt.), Kavesar (pt),  
Kolshet (pt.), Manpada (pt.), Majiwada (pt.), Pachpakhadi (Pt.), Mulund (Pt.), Nahur (Pt.), 
Clerabad (Pt.), Vihar.  [Latitude 19014’39.38”N] [Longitude 72053’11.73”E] 

South Area of Aarey Dairy Division Boundary, Villages Sai (Pt.). 
 [Latitude 19007’45.13”N] [Longitude 72052’46.89”E] 

West Area of Aarey Dairy Division Boudary, Malad (Pt.), Akurli (pt.), Poisar (Pt.),  
Magathane (Pt.), Kanheri (Pt.), Dahisar(Pt.), Kashi (Pt.), Mira (Pt.), Ghodbunder (Pt.), 
Varsave (Pt.), Sasunavghar  (Pt.) 
[Latitude 19013’53.22”N] [Longitude 72051’45.76”E] 

 

B. GPS readings of the Location points on the Boundary of Notified Area of the Sanjay Gandhi 
National Park, 

Point No. Latitude (North) Longitude (East) 

1 19°10'8.16" 72°53'24.20" 

2 19°10'54.76" 72°53'21.39" 

3 19°10'52.86" 72°52'24.25" 

4 19°11'3.42" 72°51'57.48" 

5 19°11'29.34" 72°52'11.50" 

6 19°11'16.29" 72°52'28.47" 

7 19°11'39.98" 72°52'37.72" 

8 19°11'27.68" 72°53'37.85" 

9 19°12'15.25" 72°53'47.49" 

10 19°11'59.78" 72°53'10.39" 

11 19°12'49.65" 72°52'53.93" 

12 19°13'19.23" 72°53'46.01" 

13 19°14'6.58" 72°53'47.26" 

14 19°14'30.32" 72°53'2.28" 

15 19°14'24.12" 72°52'29.69" 

16 19°15'2.33" 72°52'41.47" 

17 19°14'58.68" 72°53'22.63" 

18 19°15'36.10" 72°52'41.70" 

19 19°15'37.22" 72°52'50.51" 

20 19°16'1.54" 72°52'58.31" 

21 19°16'5.97" 72°53'10.06" 

22 19°15'26.30" 72°53'45.42" 

23 19°16'17.91" 72°53'50.70" 
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Point No. Latitude (North) Longitude (East) 

24 19°16'45.43" 72°53'28.84" 

25 19°16'57.91" 72°53'23.54" 

26 19°17'11.76" 72°53'25.25" 

27 19°17'11.02" 72°53'33.71" 

28 19°17'35.83" 72°53'25.07" 

29 19°16'11.23" 72°54'17.76" 

30 19°15'52.51" 72°55'11.79" 

31 19°16'9.14" 72°55'26.93" 

32 19°16'36.03" 72°55'2.82" 

33 19°16'41.23" 72°55'15.57" 

34 19°16'22.88" 72°55'24.78" 

35 19°16'34.36" 72°55'42.66" 

36 19°16'47.70" 72°55'44.04" 

37 19°17'7.19" 72°55'16.90" 

38 19°16'43.05" 72°55'18.63" 

39 19°17'5.25" 72°54'34.73" 

40 19°16'25.43" 72°54'50.96" 

41 19°17'27.38" 72°54'40.61" 

42 19°18'42.31" 72°53'57.51" 

43 19°19'0.11" 72°54'12.05" 

44 19°18'34.46" 72°54'30.47" 

45 19°19'8.68" 72°53'56.70" 

46 19°20'3.00" 72°53'50.52" 

47 19°19'36.40" 72°54'40.11" 

48 19°20'28.82" 72°54'38.73" 

49 19°19'23.77" 72°55'34.30" 

50 19°19'44.11" 72°55'58.89" 

51 19°17'22.34" 72°56'13.89" 

52 19°17'18.29" 72°55'37.79" 

53 19°16'49.75" 72°55'45.22" 

54 19°17'7.38" 72°56'1.54" 

55 19°16'15.25" 72°56'19.81" 

56 19°15'17.36" 72°57'3.70" 

57 19°14'24.40" 72°57'40.96" 

58 19°15'21.93" 72°57'36.87" 

59 19°15'33.26" 72°58'10.71" 

60 19°14'50.47" 72°58'3.69" 

61 19°14'30.88" 72°58'29.70" 

62 19°14'8.58" 72°57'32.63" 

63 19°13'55.19" 72°57'53.22" 

64 19°12'21.27" 72°56'58.75" 

65 19° 9'58.36" 72°55'43.04" 

66 19°10'52.55" 72°54'41.24" 

67 19° 8'32.17" 72°53'37.74" 

68 19° 9'49.24" 72°53'22.17" 
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Annexure II 
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Map of proposed Eco-sensitive Zone 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 GPS location points as shown on the map on the Boundary of Eco-Sensitive Zone and its 
distance from nearest point of the Notified Area of the SGNP-Borivali. 
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GPS location points as shown on the map on the Boundary of Eco-Sensitive Zone and its distance from 

nearest point of the Notified Area of the SGNP-Borivali. 

Sr. 
No. 

Latitude (North) Longitude (East) Notified Boundary To ESZ 

( o   '        '') ( o   '        '') Distance in meters 

1 19°10'7.33"N 72°53'20.36"E 100 

2 19 10 42.01 72 52 21.82 100 

3 19 10 41.65 72 51 56.55 100 

4 19 11 27.24 72 51 59.99 100 

5 19 11 20.03 72 52 24.92 100 

6 19 12 03.61 72 52 44.92 530 

7 19 12 33.41 72 52 38.67 507 

8 19 14 01.10 72 51 51.00 1315 

9 19 14 41.89 72 52 28.62 100 

10 19 15 04.87 72 52 26.54 445 

11 19 15 34.25 72 52 28.24 400 

12 19 16 09.27 72 53 09.77 100 

13 19 16 17.51 72 53 47.27 100 

14 19 17 38.17 72 53 22.57 400 

15 19 16 35.7 72 54 21.79 430 

16 19°18'44.12"N 72°53'54.18"E 100 

17 19 19 42.19 72 53 36.70 465 

18 19 20 08.69 72 53 43.42 270 

19 19 20 48.96 72 53 32.00 1506 

20 19 20 32.48 72 53 42.83 918 

21 19 20 37.33 72 53 49.27 1029 

22 19 20 14.17 72 54 02.26 300 

23 19 20 16.55 72 54 19.91 232 

24 19 20 40.08 72 54 31.92 400 

25 19 20 56.58 72 55 11.92 1065 

26 19 20 30.07 72 55 35.20 1234 

27 19 20 04.68 72 55 47.52 755 

28 19°18'57.47"N 72°56'23.32"E 260 

29 19 17 13.36 72 55 50.05 278 

30 19 16 54.85 72 56 14.70 335 

31 19 17 02.18 72 56.35.87 1050 

32 19 16 25.52 72 57 02.91 1300 

33 19 15 30.43 72 57 22.05 500 
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34 19 15 31.11 72 58 06.74 100 

35 19 14 59.98 72 58 06.68 100 

36 19 14 44.52 72 58 29.48 100 

37 19 14 15.97 72 58 14.68 610 

38 19 13 49.34 72 57 51.14 100 

39 19 13 10.04 72 57 12.78 100 

40 19 12 28.47 72 57 03.00 100 

41 19 11 49.28 72 56 35.04 100 

42 19 09 54.26 72 55 46 .88 100 

43 19 09 53.97 72 55 42.13 133 

44 19° 9'30.55"N 72°55'36.69"E 862 

45 19 08 22.37 72 54 07.46 100 

46 19 08 07.10 72 53 52.00 880 

47 19 07 45.34 72 53 11.68 1618 

48 19 08 01.73 72 53 20.47 1053 

48A 19 08 16.61 72 52 51.16 1430 

49 19 07 50.02 72 52 35.15 2225 

50 19 08 26.73 72 52 26.93 2060 

51 19 08 31.42 72 51 19.31 4000 

52 19 10 10.93 72 51 34.02 3216 

53 19 10 04.35 72 52 15.28 2011 

Annexure-III 

A. List of village/township, inside the Eco-sensitive Zone along with 'Lat-Long' with respect of the 
Protected Area (Coordinates of at least one point therein) 

S. No. Villages Latitude (North) Longitude 

1 Tusli  Lake in village Tulsi 19o 11' 25.99" 72o 55' 00.72" 

2 Clerabad 19o 09' 59.11" 72o 55' 42.14" 

3 Mulund 19o10' 47.09" 72o56' 19.99" 

4 Nahur 19o10' 02.33" 72o55' 52.84" 

5 Gundgoan (Vihar Lake) 19o 10' 10.59" 72o 55' 19.52" 

6 Vihar (Vihar Lake) 19o 08' 45.58" 72o 55' 22.43" 

7 Kanjur 19o 08' 32.66" 72o 55' 13.80" 

8 Paspoli 19o 08' 19.32" 72o 54' 26.38" 

9 Saie 19o 08' 22.89" 72o 54' 31.23" 

10 Area of Aarey (Dairy Development Division) 19o 09' 59.24" 72o 51' 31.90" 

11 Aarey 19o 10' 04.75" 72o 52' 31.31" 
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S. No. Villages Latitude (North) Longitude 

12 Marol (Moroshi) 19o 08' 22.27" 72o 53' 37.37" 

13 Malad 19o 10' 50.99" 72o 52' 54.28" 

14 Akurli 19o 11' 51.86" 72o 52' 42.88" 

15 Poisar 19o 12' 45.92" 72o 52' 37.54" 

16 Kandivali 19o 12' 28.52" 72o 50' 38.93" 

17 Magathane 19o 13' 07.72" 72o 52' 23.75" 

18 Kanheri 19o 13' 52.58" 72o 51' 45.53" 

19 Shimpoli 19o 13' 10.14" 72o 50' 45.17" 

20 Borivali Tarf Malad 19o 14' 07.70" 72o 50' 15.02" 

21 Dahisar 19o 14' 16.12" 72o 52' 22.34" 

22 Kashi 19o 15' 43.13" 72o 52' 48.54" 

23 Mira 19o 15' 27.70" 72o 53' 47.65" 

24 Ghodbunder 19o 17' 31.44" 72o 53' 22.10" 

25 Varsava 19o 16' 37.12" 72o 54' 24.26" 

26 Chene 19o16' 28.17" 72o55' 01.30" 

27 
 

Owala (Old Village - including  
new village (Bhayanderpada) 

19o17' 06.44" 
 

72o56' 23.27" 
 

28 Vadavali 19o15' 28.32" 72o57' 18.84" 

29 Borivade 19o15' 24.04" 72o57' 35.51" 

30 Kavesar 19o15' 33.30" 72o57' 55.78" 

31 Kolshet 19o14' 58.33" 72o58' 28.02" 

32 Manpada 19o14' 13.46" 72o58' 26.87" 

33 Majiwada 19o13' 43.89" 72o57' 43.25" 

34 Pachpakhadi 19o12' 15.06" 72o57' 15.79" 

35 Yeur 19o 14' 01.49" 72o 56' 40.71" 

36 Sasunavghar 19o 19' 15.85" 72o 53' 37.82" 

37 Mori 19o 20' 53.73" 72o 54' 35.26" 

38 Poman 19o 20' 22.36" 72o 55' 42.07" 

39 Kaman 19o 20' 59.72" 72o 54' 56.78" 

40 Shilottar 19o 20' 00.32" 72o 55' 46.02" 

41 Nagale 19o 18' 57.18" 72o 56' 23.63" 
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B. Villages and survey numbers with its area included in the Eco-sensitive Zone 

Sl. 
No. 

Taluka Name of 
Villages 

Eco-sensitive Zone Total (Ha.) 

Private Land Survey No. Private 
Land 
(Ha.) 

Forest land 
Survey no. 

Forest 
Area 
(Ha.) 

1 Kurla Mulund 377/351pt, 380pt, 247pt, 
232pt, 247pt, 248pt, 249pt, 
 251pt, 250pt, 245pt. 

18.5900 377/351pt 2.8000 21.3900 

2   Nahur 
 
 

150pt (17Apt), 147pt, 
146pt, 155pt, 176/148, 
165,  167. 

15.6800 177/148pt 2.8730 18.5530 
 

3 Borivali Gundgoan 
(Vihar Lake) 

Vihar Lake. 293.1100 124pt, 45.5270 338.6370 

4   Vihar (Vihar 
Lake) 

61, 62, 63, 58, Vihar Lake. 510.7900     510.7900 

5   Area of 
Aarey Dairy 
Division & 
areas handed 
by Aarey to 
other State 
Departments 

- 1114.7400     1114.7400 

6 Borivali Area of the 
Filmcity - 
Maharashtra 
Film, Stage 
and Cultural 
Development 
Department. 
(under 
village 
Aarey-pt, 
Saei- pt & 
Gundgaon 
pt) 

1/1, 1/3 pt, 1/4pt, 188pt 
(124pt), 19pt. 

210.8300     210.8300 

7 Andheri Marol 
(Moroshi)  

169 97.0000 CTS Nos.  76.0000 173.0000 

8 Borivali Saie 162, 168, 6, 7, 160, 118pt, 
8, 179, 9, 10, 128, 19, 18, 
5, 169, 12, 15, 170, 17, 16, 
173, Lake. 

137.3100 19pt 3.3150 140.6250 

9   Clerabad 55,56. 10.6817 57pt 0.3950 11.0767 

10   Malad 239/1pt, 269, 267pt, 271, 
272, 253pt, 273pt, 274pt, 
275pt, 276, 277pt, 278pt, 
237pt, 221pt, 227pt, 226pt, 
224, 223pt, 234, 222pt, 
225pt, 228pt, 233pt, Kurar 
village part area. 

95.1200     95.1200 

11   Akurli 88pt, 86pt, 87A-pt. 17.2300 87A-pt 99.7090 116.9390 

12   Poisar 41pt, 42Apt. 16.1200 42/A-pt, 46 119.4910 135.6110 
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Sl. 
No. 

Taluka Name of 
Villages 

Eco-sensitive Zone Total (Ha.) 

Private Land Survey No. Private 
Land 
(Ha.) 

Forest land 
Survey no. 

Forest 
Area 
(Ha.) 

13   Magathane 148pt, 80, 88pt, 99pt, 98pt, 
97pt, 96pt, 105pt, 95pt, 
94pt, 57pt, 58pt, 50pt, 
34pt, 47pt, 48pt, 89pt, 
34B-pt. 

26.2800 34B-pt 575.3310 601.6110 

14   Kanheri 17pt, 16pt, 18Apt, 18B, 
19pt, 21pt, 10pt, 97pt, 
20pt, 9pt. 

19.7700 11, 12, 13, 
14, 15. 

12.6060 32.3760 

15   Dahisar 345C-pt, 210pt, 211pt, 
164pt, 163pt, 151pt, 149pt, 
147pt, 146pt, 101pt, 100pt, 
99pt, 98pt. 

39.7400 345A-pt 87.8330 127.5730 

16 Thane Kashi 89pt, 83pt, 82,79pt, 80, 
90pt, 103pt, 77pt, 69pt, 
68pt, 66pt, 58pt, 65, 64pt, 
61pt, 62, 100pt, 101, 60, 
55pt, 96pt, 102pt, 54pt, 
52pt, 104pt, 53,63, 47pt, 
67pt, 43pt, 44pt, 45pt, 
94pt, 50pt. 

34.0900     34.0900 

17   Mira 95pt, 96pt, 94pt, 93pt, 92, 
85pt, 84pt, 83pt, 79pt, 
78pt, 77pt, 76pt, 69pt, 
68pt, 67pt, 66pt, 65pt, 
98pt, 70. 

23.0000     23.0000 

18   Ghodhunder Khadi part, 244, 205, 
241pt, Gavthan, Gavthan 
(pt) 236, 235, 237, 202, 
203pt, 200, 240, 198, 14pt, 
17pt, 18pt, 19pt, 191, 
193pt, 188, 187pt, 186, 
184, 183pt, 185pt, 177, 
178pt, 215, 176pt, 174pt, 
173, 216pt, 182pt, 180pt. 

38.0400 217 pt 0.5570 38.5970 

19   Versava 5pt, 6, 7, 10, 9pt, 11, 13, 
14, 15, 16pt, 2, Gavthan, 
109pt, 105pt, 106, 107, 
108, 103, 102, 101pt, 91, 
88, 89 , 90, 87pt, 85pt, 86, 
80pt, 78, 79, 77, 69, 68, 
67, 66, 65, 72pt, 70, 71, 
58, 62, 63, 64, 61, 57, 59, 
60, 56pt, 52pt, 53pt, 54pt, 
34pt, 21pt, 36pt, 35pt, 
42pt, 27pt, 28, 29, 30. 

58.6500 3pt, 34pt, 31, 
32pt, 33pt. 

102.0840 160.7340 

20   Chene Whole Area. 185.3700 101pt, 9pt, 13.9150 199.2850 

21   Owala Khadi part, 296, 286, 287, 
288, 291pt, 285pt, 274pt, 

92.6500 120/11, 
273/3, 273/5, 

415.1470 507.7970 
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Sl. 
No. 

Taluka Name of 
Villages 

Eco-sensitive Zone Total (Ha.) 

Private Land Survey No. Private 
Land 
(Ha.) 

Forest land 
Survey no. 

Forest 
Area 
(Ha.) 

273pt, 275pt, 276pt, 268pt, 
269pt, 271, 272pt, 250pt, 
245pt, 244, 243pt, 241pt, 
240, 238, 239, 162pt, 
161pt, 124pt, 121pt, Lake, 
251pt, 249pt, 247pt, 237pt. 
119, 120/1-10, 122pt, 
117pt, 118pt, 106pt, 115pt, 
113pt, 124pt. 

291, 297 

22   Vadavali 19pt. 1.9100     1.9100 

23   Borivade 1/2, 1/1pt, 2/6, 2/5, 2/4, 
2/3, 2/2, 2/1, 3pt, 4/2, 4/1, 
4/3, 6/3pt, 5/2, 6/1, 6/2, 
8/5pt, 8/4, 8/1pt, 74pt., 
75pt., 78pt, 91/3, Gavthan, 
91/1pt, 91/2pt, 92pt. 

11.5900 83/1, 2, 4, 9, 
10,  5/1, 
84/1/1, 
85/1/2, 
86/1/2, 79, 
80. 

136.8300 148.4200 

24   Kavesar 142, 143pt, 145pt, 154pt, 
151pt, 147pt, 149, 150, 
158pt, 159, 160, 161, 
163pt, 162pt, 165pt, 166pt, 
168pt, 170pt, 169pt, 196pt, 
193pt, 185pt, 196, 197, 
198, 141pt, 139pt, 146pt. 

42.0000     42.0000 

25   Kolshet 291pt, 100pt, 99pt, 114pt, 
113pt, 112, 111pt, 110pt, 
109/107, 108pt, 107, 106, 
285pt.  

10.8400     10.8400 

26   Manpada 57/3, 57/1pt, 57/2, 
59A/30/1pt, 59A/31pt, 
59/32, 59/27, 58/1pt,   
59B-pt, 59/1pt, 59/16pt, 
59/18pt, 59/19pt, 
59A/28pt, 59A/20, 59A/2, 
59A/3, 59A/4, 59A/5, 
59A/13, 59A/11pt, 70, 
59A/10, 71,59/C, 59A/6, 
59A/7, 59A/8, 59A/9. 

49.4054 59/1pt 68.1410 117.5464 

27   Majiwada 380pt, 254pt, 260pt, 261pt, 
269, 263pt, 264pt, 268pt. 

66.8900 419pt 1.7200 68.6100 

28   Pachpakhadi 432pt, 431pt, 430pt, 423pt, 
Dheari nursary area, 
263pt, 264pt, 265pt, 266pt, 
267pt, 520pt, 373pt, 371pt, 
270pt, 287pt, 288pt, 286pt, 
285pt, 289pt, 291pt, nala 
area-pt, 163pt, 160pt, 159, 
158pt. 

42.0000 519pt, 520pt 4.8350 46.8350 

29   Yeur Whole Area. 197.4530 42/1, 14, 20, 6.1690 203.6220 

30 Vasai Sasunavghar 312/A/1/(80), 312pt, 
249pt, Gavthan, 38(81), 

103.3200 312pt, 249 130.5810 233.9010 
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Sl. 
No. 

Taluka Name of 
Villages 

Eco-sensitive Zone Total (Ha.) 

Private Land Survey No. Private 
Land 
(Ha.) 

Forest land 
Survey no. 

Forest 
Area 
(Ha.) 

Gavthan, 232(79), 
244(77), 245(73), 248(76), 
362pt, 251, 328, 68, 
13(66), 12(67), 14(64), 
16(65), 15(63), 17(62), 
18(61), 374(60), 19(59), 
11(69), 355(77), 21(78), 
22(79), 23(80), 28(82), 
26(83), 27(84), 24(81), 
28(85), 32 (86), 33(88), 
34(87), 35(91), 36(90), 
37(92), 38(96), 39(97), 
71(154), 72(157), 74(156), 
1, 2, 3, 4, 5, 6, 7, 8, 9, 10, 
11, 12, 13, 14, 15, 18, 19, 
20, 21, 22, 23, Karnala 
pada 24, 25, 26, 27, 28, 29, 
30, 31, 32, 33, 34, 35, 36, 
37, 38, 39, 40, 41, 42, 43, 
44, 45, 46, 47, 48, 49, 50, 
51, 52, 53, 54, 55, 56, 57. 

31   Mori Whole Area. 164.5300     164.5300 

32   Poman 220, 188, 187, 217, Pada, 
216,  212, 214, 185, 219, 
249, 184, 183, 221, 222, 
186, 181, 182, 17, 175, 
176, 174, 179, 223, 178, 
177, 211, 169, 173, 172, 
171, 247, 170, pada, 168, 
167, 163, 164, 160, 161, 
162, 166, 165. 

79.1300     79.1300 

33   Kaman 99, 149, 148, 147. 12.1400     12.1400 

34   Shilottar 5, 4, 3, 1pt, 21pt, 6. 3.6300     3.6300 

35 Borivali Shimpoli -   20 4.8460 4.8460 

36   Borivali Tarf 
Malad 

    143, 146, 
147 

7.2490 7.2490 

37   Kandivali     164A 0.7520 0.7520 

38   Tulsi Lake 120.0000     120.0000 

39   Nagle 7, 72pt, 6, 65pt, 92pt, 5, 
4pt, 16pt, 15pt, 14pt, 21pt, 
20pt, 70, 69, 22, 11, 67, 
24pt, 10pt, 25pt, 29pt, 66, 
30pt, 32pt, 33pt, 35pt, 
34pt, 59pt, 37pt, 38pt, 
39pt. 

39.3202 23 6.2625 45.5827 

40   Paspoli 22pt, 23pt. 18.7100     18.7100 

41   Kanjur   3.0000     3.0000 
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Sl. 
No. 

Taluka Name of 
Villages 

Eco-sensitive Zone Total (Ha.) 

Private Land Survey No. Private 
Land 
(Ha.) 

Forest land 
Survey no. 

Forest 
Area 
(Ha.) 

  Total     4020.6603   1924.9685 5945.6288 

N.B.: 1. The above survey numberwise list is as per available village maps and records of the office of the DCF, Thane. 

 

ANNEXURE-IV  

Performa of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.— 

1. Number and date of meetings :  

2. Minutes of the meetings: mention main noteworthy points. Attach Minutes of the meeting as separate 
Annexure. 

3. Status of preparation of Zonal master Plan including Tourism master Plan : 

4. Summary of cases dealt for rectification of error apparent on face of land record : Details may be 
attached as Annexure 

5. Summary of cases scrutinised for activities covered under the Environment Impact Assessment 
Notification, 2006: Details may be attached as separate Annexure. 

6. Summary of cases scrutinised for activities not covered under the Environment Impact Assessment 
Notification, 2006: Details may be attached as separate Annexure. 

7. Summary of complaints ledged under Section 19 of the Environment (Protection) Act, 1986 :  

8. Any other matter of importance:  

[F. No. 25/47/2014-ESZ-RE] 

Dr. T. CHANDINI, Scientist ‘G’ 
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Fire breaks out outside Mumbai's
Sanjay Gandhi National Park, doused
According to information received from the Disaster Management Unit of the Brihanmumbai
Municipal Corporation (BMC), the fire was reported at 0014 hrs past midnight.

Mrityunjay Bose DHNS

Last Updated : 29 December 2024, 11:33 IST

Follow Us : 0

Mumbai: In what comes as a cause of concern, a fire broke out just outside the Sanjay Gandhi National Park
(SGNP) in Mumbai in the wee hours of Sunday.

ADVERTISEMENT

A view of the Sanjay Gandhi National Park (SGNP) in Mumbai. Credit: iStock Photo
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According to information received from the Disaster Management Unit of the Brihanmumbai Municipal
Corporation (BMC), the fire was reported at 0014 hrs past midnight.

The fire reportedly broke out along the Gen A K Vaidya Marg, opposite Infinity IT Park at Dindoshi in the
Goregaon East area of Mumbai.

Fire tenders and teams of the Mumbai Fire Brigade rushed to the location. The fire was doused at around 0235
hrs.

"The fire was confined to dry leaves, herbs, shrubs, and trees in an area comprising around 1 to 1.5 sq km on a
mountain slope behind the IT park," BMC officials said.

Also Read:
Level 3 fire breaks out at a godown in Mumbai's Kurla; 10 fire tenders rushed to spot

The cause of the fire is not yet known.

Environmentalist and wildlife habitat conservationist Stalin D flagged the BMC, Maharashtra Forest Department,
Maharashtra Pollution Control Board and the Ministry of Environment, Forest and Climate Change about the
issue.

"A massive fire was seen on Dindoshi hills. This doesn't seem to be natural or accidental. This is being done to kill
the vegetation on the hills. Arrest the criminals who did this. Stripping of vegetation, altering river courses,
spraying of toxic chemicals, burning, excavation of hills are going on here.. I am deeply disappointed that the
residents in buildings facing the forested mountains do not even tweet or discuss this," he said.

The SGNP is considered the green lung of Mumbai.
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Mumbai: Fire breaks out on mountain slope
behind IT park in Goregaon
Updated on: 29 December,2024 08:27 AM IST  |  Mumbai

Share:             Text      

A fire broke out on a mountain slope behind Infinity IT Park in Goregaon,

burning dry foliage. Firefighters contained the blaze, and no injuries were

reported

Listen to this article

A fire broke out in the early hours of December 29, 2024, near A K Vaidya

Marg, opposite Infinity IT Park in Dindoshi, Goregaon (East). The fire, which

was classified as a Level 1 incident by the Mumbai Fire Brigade, reportedly

began at 0014 hrs.

ADVERTISEMENT

Representational Pic

03:23

Fire engulfs private bus near PRead MoreRead More
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The blaze was confined to an area of approximately 1 to 1.5 kilometres on the

mountain slope behind the IT park, burning dry leaves, herbs, shrubs, and

trees. Firefighters were promptly dispatched to the location, and the fire was

successfully extinguished by 0235 hrs.

Thankfully, no injuries were reported in the incident, and the situation was

brought under control without any significant damage to the surrounding area.

The cause of the fire has not yet been disclosed, and authorities continue to

investigate the matter.

The Mumbai Fire Brigade (MFB) confirmed that the fire was extinguished at

0235 hrs, ensuring the safety of nearby residents and businesses.

Mumbai: Fire breaks out in scrap godowns at Sakinaka; 11 fire tenders at

spot

A fire broke out at scrap godowns in the Sakinaka area of Kurla on Saturday

morning. The blaze has spread across an area of 1,000 x 500 square feet. No

casualties have been reported so far.

According to the Mumbai Fire Brigade (MFB), the fire broke out at Wajid Ali

Compound on Khairani Road in Sakinaka, Kurla West. The blaze is confined to

scrap and plastic materials stored in the godowns. 

The Mumbai Fire Brigade has declared the blaze a 'Level-3' fire.

ALSO READ

"The fire is confined to scrap and plastic materials in the godowns,

covering an area of 1,000 x 500 square feet on the ground floor and part of

the first floor. A total of 10 small hose lines are in operation," the MFB said.
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Eleven fire engines, nine jet tanks, aerial work platforms, along with other

firefighting machinery and an ambulance, have been deployed at the

scene.

Fire breaks out in scrap godown in Mankhurd

A massive fire had broken out in a scrap godown in the Mandala area of

Mankhurd, Mumbai, on Monday evening. The blaze was spread over a

1,000X1,000 square feet area.

According to the Mumbai Fire Brigade, the blaze was confined to the

electrical wiring, wooden scrap, and plastic materials in various scrap

material storage units. MFB had declared the blaze a 'Level-2' fire.

Four fire engines, 10 water jets and other firefighting machinery, along with

an ambulance, were deployed at the scene. A team of the local ward of the

Mumbai civic body was also at the spot. Water filling points were opened at

Baiganwadi Signal in Deonar, Deonar Abettor, Panjarpol filling point in

Chembur and Cheda Nagar in Ghatkopar. 

According to the official, the cause of the fire was not known. However, he

said the fire was spreading rapidly due to the compostable materials stored

in the godowns, adding that, as most of the structures was load-bearing

and made of tin, it was risky to enter them, which was creating challenges

during firefighting.

Several incidents of fire have been reported from locality in the past.
Top
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